
To, 

Office of Distriet Magistrate, Meerut 

The Registrar (General), 
National Green Tribunal 
Principal bench 
New Delhi 

No. 1243/6/oh-734/ehudsashekiat /a2y 

Sir, 

Subject: Report in compliance of order dated 10-11-2023 passed by 
Hon'ble NGT in MA No 61/2023(0A No 736/2018) titled by 
Chandra Shekhar Gupta Versus State of Uttar Pradesh. 

Date &31-24 

In the above noted case Hon'ble Tribunal was pleased to pass the 
following direction 

".......4. On perusal of the report by the District Magistrate, 
Meerut, we find that nothing has been disclosed about the genuineness of the 
map which has been placed on record, if the map is fabricated or the 
applicant has produced a forged map to make out a case for execution then 

the District Magistrate should clearly stated in the report. 
5. The District Magistrate, Meert present in person seeks wo 

weeks time to look into the issue and file a further report in this regard. 
6. List the matter on 30.01.2024. " 

In compliance of the above said order, the under signed referred the 

matter again to Meerut Development Authority vide letter dt. 04/11/2023 for 
initiating the required action for constructed building against the land use. In 
reply, dt. 1 5/12/2023 MDA has submitted that the map produced by the 
petitioner is not sanctioned by the department and the said land is not 
demarcated as park or open land in the master plan 2021 of MDA. The land 
has been developed as an industrial area approx 20-25 year old against which 

MDA has initiated proceedings under Uttar Pradesh Nagar Niyojan evam 

Vikas Adhiniyam Act-1973(as amended).(Annexure-1) 

P.T.0. 
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Further for clarifying this issue, a meeting was called for on 
dt.23/12/2023 inviting the petitioner and MDA officials. The petitioner Shri 
Chandra Shekhar Gupta presented the map and after discussion it was settled 
to enquire the records (Annexure-2) on following points 
1. 

2. 

3. 

1. 

In the reply of the same, MDA produced its records incorporating despatch details and numbering method for sanctioned layouts. On perusal of records (Annexure-3) it is concluded as under -

2. 

3 

Was the numbering of the approved layout plan in the year 1982 done 
in the same manner? Information should be submitted regarding the 
layout plan number-6l whether the said map has been approved or not? 
If layout plan no. 61 has been approved, then details should be 
presented regarding layout plan no. 60 and 62 (year 1982). 
Details of layout plan approved on layout plan no-6l should be 
presented. 

According to the records/map register available in the authority, the 
approval number of the layout plan was provided in 04 digits. For easy 
reference, a photocopy of the approved layout plan number-5026 ofplot 
number-A-167, validity period from 25.01.1982 to 24.01.1985, is 
attached. Thus, the layout plan number - 61 year 1982 does not conform 
to the sanctioned type of number marked in the year 1982 i.e. (four 
digits). 
According to the available records, layout plan No. 60 and 62 were not 
approved in the year 1982. 
Layout plan number-6l year 1982 is not approved in the records 
available. 

In the light of above facts, under signee is of the opinion that the Meerut 
Development Authority has not approved the questioned layout plan. 

The above report is being submitted for kind perusal and consideration 
before Hon'ble Tribunal in the matter. 

With regards, 
Enclosure: As above 

Yours faithfulky, 

ADeepak Meena) 
District Magistrate, 

Meerut 
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EE 

HETGU, 
fics 22.08.2023 RY 3IÈYT RT0CT 04.11.2023 

4017/ Goro gm/rT}EA 

HEe i| 

Ahnexre -1 

ar TGII/ 2023 feHip 
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ftelfr. 

Annerme-2 

34ati ? 

fztE 742-23 

quT Jurat fars 3Tt vajG-356/9adT qvg u-/23 fri-15/12/2023 

2. uf �eye H1faa H-61 pd g31 at �dye HHa HY-60 q 62 

272hog 
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34/ 

04.11.2023 qrE | 

Annexe3 

|9-0]-24 

ts: 19- |- 24 

Hfag Hafaa siA-5026 dercit fafe 25.01.1982 24.01.1985 G# 
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123 3329 

3330 

G336o 

3379 

Trioly to luleo 
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ASHOK KUMAR GUPTA 

MSTEKED AiCTECT 
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